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Demand tor Speedy Settlement of Indus- 
trial Disputes in the  Capital 

 

Proposed Strike by Bank Employeeson 
llth August, 1989 

■I 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Now, we 
take up further discussion, on trie 
Small  Industries... 

SHRI GURUDAS DAS GUPTA 
(West Bengal): Sir, can I make a 
small submission? j 
v   THE     VICE-CHAIRMAN      (SHRI 
MIRZA IRSHADBAIG):  Yes. 

SHRI GURUDAS DAS GUPTA; Sir, 
my point is the Minister looking after 
Banking is     here.      But the whole 
country knows that on the    llth of 
August, seven lakh bank   employees 
are going on a strike.     It is going to 
be a     'bank  bundh'     throughout  the 
country.      And the bank employees 
have threatened that if their justified 
demands are not conceded or the dis- 
crimination being meted out to them 
"is not ended, then there is  going to, 
be another strike in September which, 
means there is going to be a collapse 
of the financial market in the whole 
of the country.      The main    reason 
for this, Sir, is this.    There has been 
the  5th Bipartite  Agreement.    After 
the conclusion 0f the    5th    Bipartite 
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Agreement, 0ne or two managements 
of banks have given their employees 
something more than what was agre- 
ed upon, and that is a total violation 
of the equal wage for equal pay con- 
cept.      Therefore,  Sir,  the    Finance 
Ministry is actually resorting to dis- 
criminatory tactics.     After an agree- 
ment was signed, they have* allowed 
the management of some other banks 
to give their employees more.      This 
is not only a case of discrimination,. 
but this    also    actually    results    in 
serious'  deterioration    of    industrial 
climate  in the     banking      industry. 
Therefore,   Sir,   since  the  Minister is 
here, I    urge upon    him to tell the 
House whether he ingoing to consi- 
der that the  discrimination that has 
been meted out to more    than five 
lakh bank employees    will be ended, 
and such a statement on his behalf 
can create a situation when the strike 
can be withdrawn.  Therefore,  gir,  I 
expect the Minister 0f State for Fi- 
nance, Mr. Edurado Faleiro, a good 
friend °tf mine, t0 be a littele gene- 
rous, to be a little more   reasonable 
and not to act on the advice of the 
people who generally do not under- 
stand the industrial relations. I take 
this opportunity, and I demand him 
to  make a statement? that    he will 
take steps to end the discrimination. 
And, Sir, the  5th    Bipartite Agree- 
ment is being violated after it wad 
concluded by the    management of a 
number     of banks     and  as  a result 
the  Government  will  have  to   spend 
Rs.   160 crores   additionally.     This  is 
an additional burden on them.    Why 
the Government is taking so much of 
burden  on  their   shoulders   and   also 
incurring the displeasure and inviting 
bank bundh' in the country, I do not 
onderstand. 1  do not understand the 
mechanism    of the    whole    thing. I 
expect   the  Minister  to  finally  stand 
up and react to it. 

SHRI    VITHALBHAI    M.    PATEL' 
(GujaratJ:    Sir, I am happy    he is 
against giving more salary    to the bank, 
employees, '   !   : 
r^ppcTi 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONO- 
MIC AFFAIRS IN THE MINISTRY 
OF FINANCE (SHRI EDUARDO 
FALEIRO): He is not. 

SHRI VITHALBHAI    M.    PATEL: 
, What he said means that he is again- 
st giving anything more. 

SHRI SATYA PRAKASH MALA- 
VIYA (Uttar Pradesh): The Minis- 
ter is here. He can react. 

SHRI ASHIS SEN (West Bengal): 
Mr. Vice-Chairman, Sir,... , 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG):. You want 
to associate? 

SHRI ASHIs SEN: Not simply 
associating. In that connection, I want 
t0 make a small submission. 

SHRI VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): I cannot 
permit it now. All right, do it with- 
in one minute. 

SHRI ASHIS SEN; Sir, the ques- 
tion is that there has been a settle- 
ment industry-wise. There has 
been another settlement separately 
in one of the banks, the State Bank 
of India, The question is that if a 
settlement has been entered into and 
another unit of the banking indus- 
try has entered int0 another settle- 
ment, and if the employer and the em- 
ployees come to a settlement, whe- 
ther the Government will honour it 
or not because, the bankers as such, 
during the 5th Bipartite Agreement, 
what they have done is that on a Plea 
of non-availabilitv of funds and pro- 
fits, they have depressed the wages, 
and simultaneously, afterwards we 
find that in Ihe State Bank of India 
improved wiges have been giv^P- 
Now, it is justified that the restTOE 
the bank employees are asking that 
there should be a uniformity about 
that, and on that ground, an all-India 
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bank strike is going to take place on 
the llth of this month. I associate 
myself with Mr. Gurudas Das Gupta 
that the Minister should try to call 
upon all the organisations of bank- 
men and bankers t0 bring about    a 

settlement on that. 
SHRI SATYA PRAKASH ' MALA- 

VIYA: Sir, the Minister is here. You 
can ask the Minister. He can react. 

SHRI GURUDAS DAS GUPTA: 
Sir, his stony silence is not a sign of 
wisdom.     Let him react. 

THE VICE-CHAIRMAN, (SHRI 
MIRZA IRSHADBAIG): If he wants, 
he is most welcome. 

SHRI EDUARDO FALEIRO; Mr. 
Vice-Chairman, Sir, let me say here 
that I am taken utterly by surprise 
by this mention of this particular 
situation here in this House I am 
taken utterly by surprise at this 
point of time, but then I am reacting 
candidly and for myself t0 the issue 
which has been raised. I will just 
make two points. Point No. 1 is that 
1 have gone out of my way and I 
think it is my duty to do so to talk 
to the employees as such or to their 
representatives and unions. I have1 

gone out of my way and I think it is 
my duty to do so and I will continue 
therefore on this path and therefore 1 
am always available "to discuss this 
matter with the employees as such and 
with their unions and much more so 
with my colleagues m Parliament, 
like Shri Gurudas Das Gupta and 
Shri Ashish Sen. That, is -point num- 
ber one.     In regard t0 point number 
2 T would like to make this plea Rere> 
ver\r fervent plea, which T have been 
making to the unions and employees, 
please understand that when vou go 
on strike s.riA when vou disturb the 
functioning1 of the banks, vou see no- 
bodv suffers, but number one. the 
■OPOTYIP at 1 ar we who are the custo- 
mers of th» bank and number two, 
the employees themselves, they them- 

selves suffer, and suffer . materially. 
Therefore do not resort to strike un- 
less you have, number one, a legiti- 
mate grievance, which in this case 
does not exist _______ (.Interruptions). 

SHRI GURUDAS DAS GUPTA: You 
are imposing the strike. 

SHRI EDUARDO FALEIRO; Th'is 
does not exist in the context of the 
informal exchange of views I have 
had with two hon. M.Ps, and then, 
in any case, as I have said, please 
do not make the people of this 
country      suffer, please      under- 
stand that you are a privileged class. 
You may discuss about your wages, 
but can anyone dispute that bankers 
are a privileged class in our country, 
where we have millions of people 
who are poor. (Interruptions). 
Please don't do this. 

SHRI GURUDAS DAS GUPTA: 
Why have "you. given them more. I 
agree With you but why is it that in 
some banks you have given more than 
agreed to in the bipartite agreement. 

SHRI EDUARDO FALEIRO; I have 
'already said. Then you know my 
views. I am prepared to talk to you 
and discuss, this matter. 

SHRI GURUDAS DAS GUPTA: 
Sir, I suggest that you announce that 
there will be a meeting of the trade 
unions with the Minister. Are y°u 

agreed to a meeting? You call them 
to a meeting in Delhi and don't leave 
it to the bureaucrats. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Please sit 
down. You meet the Minister in his 
chamber and discuss. 

We will now take up the Small In- 
dustries Development Bank 0f India 
Bill, 1989.- 

SMALL INDUSTRIES DEVELOPMENT 
BANK OF INDIA BILL, 1989—Contd. 
SHRI J. P. JAVALI (Karnataka): 
Mr. Vice-Chairman. Sir, this is my 
maiden  speech.   I  am     making  this 


